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[, Kamal Das, aged about 69 Years son of BIAY Krishna Das, /o 21 /H /37 /5,
, son
Raja Manindra Road, Belgachia, kopqt — 700037 hereby solemnly state and

affirm as follows:

1. That | am the President of the patipukur Fish Market Owners’ Welfare
Association and am conversant with the facts of this case and am

competent to swear this affidavit before this Hon'ble Tribunal.

2. That the present application is devoid of merits and has targeted a specific
community of businessmen and is hence, discriminative and liable to be

dismissed.

3. That at the outset all matters of maintaining the fish market is taken care of
by the “B. K. Paul Bazar Paikary Matsya Byabasayee Samity’, and is the
subject matter of the instant application is not handled by the respondent
no. 7. Moreover, in the west Side of the building of the market, there is
another samity, named “Patipukur Bazar Khujro Byapshayee Samity” which
includes about 86 businesses Which alsg pain i premises of the
market and looks after the NY9eNe: The maip g o oo respondent no.
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the matter ang has

y fileg the instant applicant out of sheer passion

knan to the applicant. As such, the instant
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of misjoinder of Partigg 9 den no. 7 is liable t© be dismissed on the ground
non‘J'Oinder of necessary party.
4. That Patipukur f;
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market buildin ® taken, by the businessmen and are sold inside the
g and net OUtside i the public premises.

That the fis [

: h waste are Never dumped in the public premises. It is a fact that
i ;
fish as a product ig Watery n nature and there will always be water left in
the surroundings Where fish is being sold, but that does not mean that the

businesses are deliberately making a place unhygienic.

That it is pertinent tg Mention here that the Kolkata Municipal Corporation
had given a specific dumping bin to the respondent no. 7 for dumping of
organic wastes, but after the initiation of these proceedings, that facility has
.-been taken away from the respondent no. 7, thus compelling the deponent

2 e :

,.,,?';-;;s ,f:f: fUd;spose of their wastes far away from the market, which becomes difficult

A / , o %

L - Ma '

iy ’_vf&ormﬁgy businessmen.
FO g Y ad

Y ISU ) $ 20122

Pty

A IR\ [V A AN o . . '
\““?G‘U‘:,;Z. aThat the/averments in para 1 are matters of record. The applicant is not an
t\ i.%/

PO |
%

" f,;}\\\ 'equ;t m this subject and has preferred the instant application for publicity.
"4 - The answering respondent has also fetched information that the applicant
mostly functions in New Delhi, as an Advocate, and does not have any
interest in the so called “cause” of the instant application. On bare perusal
of the address of the applicant, the applicant does not even stay in the
vicinity of the fish market, yet he has preferred to file this application before
this Hon'ble Tribunal. It is submitted that the applicant has no locus standi
to file the instant applicant and as such, the instant application is liable to be

dismissed with cost upon the applicant.
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10. That the allegation in parg 104 ¢ relate to the answering respondent,
o
hence, needs no reply. oes

11.That the averment in parg 11 js a whimsical statement made by the
applicant. It cannot be sajg that this market is tarnishing the image of this
city since the market is functioning in clean conditions and is hygenic. As

such, the instant application is liable to be dismissed as being devoid of
merits.
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N7 13/Fhat the statements in para 12 to 28 are matters of record. All allegations

. against the respondent no. 7 are denied of being devoid of merits and
proof. It is submitted that there are about 1 lakh people who earn their
livelihood through this market, not only in Kolkata, but also outside this city,
who come to the market every single day of their lives. Inside the market,
which is in the control of the answering réspondent, the respondent has
taken every step to maintain hygiene which makes this market one of the
most preferred markets for fish in Kolkatg People come to buy fish from
here from tens of kilometers away. When, jt comes to maintaining hygiene
and waste processing and cleanliness in . areas, the answering
respondent does not make
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